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STATEMENTS OF ESTIMAT
COMM 2 e

SHRIS. B P. PAITABHI RAMA
RAO (Rajahmundry) : I beg to
lay on the Table 'Hindi and English
versions of the following statements:—

£

(1) Statement showing final rc-
plies of Government in
respect  of Chapter V and
further information in res-
spect  of other Chapters of
the Thirty-ninth Action Ta-
ken  Report of Estimates
Committee (Sixth Lok Sabha)
on Ministry of Railways—
Loss and Damage claims
on Indian  Railways. d

(2) Statement showing  final
replies of Government in
respect of Chapter V and
further information in res-
pect of other Chapters of the
Forticth Action Taken Report
of Fstimates Committee(Sixth
Lok Sabha) on Ministrv of
Education and Culturc—Hi-
gher Technical Education.

STATEMENT OF RAILWAY
CONVENTION COMMITTEE

SHRI D.L. BAITHA (Araria):
I beg to lay on the Table Hindi and
English versions of the statement
showing action taken by the Govern-
ment on the recommendations con-
tained in Chapter I and final reply in
respect of Chapter V of the Third
Report of the Railway Convention
Committee (1977) on Action Taken
by Government on the recommenda-
tions contained in the Ninth Report
of Railway Convention Committee
(1973) on Somal Burdcns on Indlan

ways ' A

("OMMITTEE ON PUBLIC UN-
o DFRTAI\H\GS -

Foum} H REPORT

SHRI BANSI LAL (Bhiwawni):
1 beg to present the Fourth Report
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(Hindi and English versions) of the
Committee on Fublic' Undertakings
on Action Taken by Government on
the recommendations contained in the
Fifty-fourth Report of the Committee
on Public Undertakings (Sixth Lok
Sabha) on Andaman and Nicol'ar
Islands Forest and Plantation Develep-
ment Corporation (Ministry of Agri-
culturc—-Dcparimrnt of Agr:cuhulc
and Cooperation).

COMMITTEE ONWELFARE OF
SCHEDULED CASTES'®' AND
SCHEDULED TRIPES'"‘

Seconp REPORT
' Teor

SHRI R.R. BHOLE (Bomkay
South Central;: 1"beg to present
the Second Report (Hindi and English
versions ) of the Committee on the
Welfarec of Scheduled Castes and
Scheduled Tribes Action Taken by
Government on the recommendations
contained in the Thirtv-seventh
Report of the Committee on the
Ministry  of Railways (Railway
Board) Reservations for, and employ-
ment of Scheduled Castes and 'Sch-
eduled Tribes in Northeast Frontier
Railway and Award of Petty Contracts
to Scheduled Castes and Schedulcd
Tribes.

11.29 b=,
MATTERS UNDER RULE 377

(i) ProBLEMSOF RE-ROLLERS OF STEEI
L] .

SHRI KRISHNA CHANDRA
HALDER (Durgapur): I should like
todraw the attention of the Govern-
ment to the plight of re-rollers’ of
Andhra and other purts of the country
who are suffering tor want Of re-
rollable * material 1o ’sustain ' their
productive efforts due to dcfective
steel distribution pulicy enunciated
by Government of India in June, 1980
according to which entitlement &f
re-rollers is assessed on the basis of
merely  capacity for production
instéad of taking into account the
actual production. As a result of this
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defective policy some big re-rollers
in the country have been able to
obtain exaggerated capacity certi-
ficates several times larger than the
actual production, thus depriving the
genuine and actual users of the
re-rollable materials -——the small scale
rollers —of their due rights and enti-
tlements. In this connection, I would
like to inform the government that a
technical committeeivas appointed by
the Government of India in 1978 to
make overall study of the problems
of re-rolling industry in the country
in order to revamp, rechabilitate
and rationalise this industry, 1
understand that the said Committee
had submitted its report some 7
months ago, but it appears the said
report has been sheleved by the burea-
ucracy and the vested interests.

I urge unon the Minister to lay
the report of the Technical Committee
in the House and take urgent steps to
implement the recommendations of
the Committee in order to save the
small scale rollers from being ruined.

(i) CHemicaL FerTiLIZER FACTORY
AT Pururpvr IN U.P.

| WMo o fazg : (FAYT) : weAA
werza, & wrg GgifEaw wAT Ao
o INT YW F FAIZ TAREIR &
WA §egr fega TETafE gz ®
FrogE A AT ATRGR FIAT FERAT
g = srgm ifemw emE -
aregr  Fmefzr fAfegr g
wifeA fear mar & 1 38 FTOAIE W@
fratw-sgg 190 F917 AT 8 | I|E
frmfor 3 wToaT A AAA FTAF
fao ae2 &% 3 A F7 TIH FT BW
fam 2 TH 5 AT T Ifwn
sfA-aq 39 F1 FEEY 1 W OGFR
g us fawm od aga & wEAT
wHTEafa® =Tz FT FTEEAT )
W & fetrsd 1976
§ Wow @ omn oa o e
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WHEY, 1979 ¥ T@H IAITH-FE qE
o wifgear | axwfava g fw
THE IqTEA-H0 H UF a9 & giuw g9y
#1 faerva 13 o1 g1 €, 9T IETEA
YW ER & WA AW TG AT @
&1 @a om0 f& s
7€, 1980 % wrovw gy Amam | few
Fg @ & g, 1980 R
JNTEA GTOW g AAA | 9] W
TE TN FCATAA R a7 | |
fafza g1 & f& 77 AT & aw Ay
¥ qOEY & HUTT 9T I HY
A fear mn @1, o fedt e
H AT AN AN F FTO0IH FF F&AT

wearfasig F9F

T7F FTRT & famim iy awm
# famm &1 wim &1 whngw fEén
™ A 9y 3% umvarmA fzan o fe
wfn 77 arr fagmeEt w1 FEE § w1
JUT MEF R E ) UE ATHIC FT INL-
Tfara g f& fam faamat it -1
F #naa & fagr mar @, 3% af @
F AP F A9 FY gfawn wawas
A & | A HR W s



